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(¢) There is no accord of Acceptance of Necessity (AoN) for the procurement
of the US-2 amphibious aircraft.

Firings from Pakistan at the borders

2492. SHRI RITABRATA BANERIJEE: Will the Minister of DEFENCE be

pleased to state:

(a) whether it is a fact that firing from Pakistan at the borders have increased

in the last one year; and
(b) if so, the number of defence and civilian casualties?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)

The details of ceasefire violations during the last two years and the current year are

as under:-
Year Ceasefire violations on Ceasefire violations on International
Line of Control under Border under operational control of
operational control of Army Border Security Force
2014 153 430
2015 152 253
2016 30 02
(till 31st July) (till 30th June)

The details of Army and civilian casualties during ceasefire violations in Jammu

and Kashmir are as under:-

Year Fatal Casualties suffered by Civilian fatal
Indian Army casualties
2014 01 13
2015 06 16
2016 01 0
(till 31st July) (till 30th June)

Deviation from set specifications of uniforms

2493, SHRI BISHNU CHARAN DAS: Will the Minister of DEFENCE be

pleased to state:

(a) whether the outer layer (wind proof and waterproof trouser wind cheater) is

being supplied since 2002;
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(b) the extenuating circumstances to justify deviation in this specification of
trousers approved in August, 2014 for use in extreme cold climate by Controller of

Quality Assurance; and
(c) the officials involved in it and the action taken on the guilty officials found?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) In the
year 2002, there was no concept of outer layer (wind proof and waterproof trouser/

windcheater). It was introduced later.

(b) and (c) The governing specification was silent on this aspect. Hence the trouser
(Extreme Cold Climate) was accepted considering the urgent requirement by the user.

However the governing specification was amended to avoid such situations in future.
Foreign defence companies to set up domestic units

2494. KUMARI SELJA:
SHRIMATI RAJANI PATIL:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government has allowed foreign companies to set up industry

for manufacturing defence equipment in the country; and

(b) if so, the details thereof along with the places identified in the country for
the purpose, State/UT-wise including Haryana and Maharashtra?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b) So
far, 36 Foreign Direct Investment (FDI)/Joint Ventures proposals have been approved
in defence sector for manufacture of various defence equipment, both with Indian

Public and Private companies.

2. The State/UT-wise details of FDI/JV approvals so far are given below:

SI. No. State No. of proposals approved
I. Haryana 01
2. Himachal Pradesh 01
3. Karnataka 12
4. Maharashtra 09
5. New Delhi 05
6. Tamil Nadu 03
7. Telangana 04
8. Uttar Pradesh 01




